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(b) the names of the oountries 
where there is a great. demal'li of 
Indian' Coconut; and 

,c) the foreign exchange earnp.d 
f.l11'ing the same period? 

The MIu~r 01 Commeree (Sbri 
Mllnubbal Shah): (a) to (c) . India 
exported 189,000 Nos. coconut.; 
valued at Rs. 75,000 during 1964-65 
(upto December, 1964). Indian coco-
nuts are in demand in Bahrein Island, 
Iran, Iraq, Kuwait. Turkey and 
Qatar and Trucial Oman. 

11 lin. 
CALLING ATrENTION TO MA'l'TER 
OF URGENT PUBLIC IMPORTANCE 

DzcISION OF LIe OFFICERS TO CO ON 
STRIKE 

Mr. Speaker: The question hour Is 
over. We will take up the Calling 
Attention Notice. Shrl Kachhavalya. 
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Shri Suren4ranath Dwivedy (Ken-
cirnpara): That matter gets priority. 

Mr. Speaker: That romes after the 
Papers have been laid ~ the Table. 

~~~~'I 
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W:--
"Oa.th or affirmation, questions 

(mcluding short notice questions), 
obituary references, papers to be 
laid on the Table, commuriication 
of messages from the Council of 

States, intimation regarding pre-
sident's assent to Bills, communl-
cations from Magistratt.'s or other 
authorities regarding arrest 01' 

dt.>tenUoD. or release of members 
of the IJQuse, presentation of re-
ports of committees, layina or 
evidenco.4, .. presentation or peti-
tions, questionll involving a breach 
of privilege .... " 
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at:"'~ ~T~'" :~!T ~ rmT 
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The Minister or Finance (Shrl T. T. 
Krishnamacbari): It is a long statl'-
mcnt which runs to five page~. Shall 
I read it? 

Shrl Priya Gupta: Sir, on a point of 
ordrr. The procedure or the House 
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demands that what is going on in the 
House must be beard. Otherwise, 
whll't is the object of reading it at 
all? So, the procedure demands that 
it must be read in a way that it can 
be beard and understood. 

Mr. Speaker: It has been read out 
and read out so loudly that every-
body except perha.Ps him ha,s heard 
it ...... (InterruptUJn). 

8hri Prly. Gupta: I have not heard 
it. 

Mr. Speaker: There is no point of 
order. He should sit down. 

Sbrl Prlya Gupta: I will; but I beg 
to submit that we have not heard it. 
.nobody has heard it. 

Mr. Speaker: May I ask the Leader 
of his Party just to advise him not to 
continue in this manner? 

Shrl Prl,.. Gupta: I would request 
you ....... . 

Mr. Speaker: Now ·he is obstructing 
the proceedings. 

.Sbrl Prly. Gupta: ExcuSe me; but 
nobody has heard it. 

An hOil. Member: So many have 
hl.>ard it. 

Sbri Raa'bunat.b Slalb. (Varanasi) : 
We have !heard it from here, a long 
distance. 

Shrl Prlya Gupta: Still, I protest. 
We have not heard it. 

Mr. Speaker: He has been delibe-
rately obstructing the proceed1n.p 
and I will ask him to withdraw from 
the House. 

~ mT": ~flift~ 
lfi1 ~ q f.!;qy ~ 

12.16 hn. 

(Shri Prilla Gupta then left the 
House). 

Shrimati Renu Chatravartty (Bar-
rackpore): I will submit to you that 
we are having obstruction of our pro-
ceedings every day, but I would beg 
of you not to do this. 

on Strike (CA) 
Shri RqhllDAtb S..,h: Why not? 

Shrl Sarendruath Dwivedy: It is. 
not that We are very happy over 
what has been done, but, as you know, 
hOn. Members have ob$tructcd you 
even in starting the business of the 
HouSe and yet you have tolerated it 
-not only you have tolerated it but 
you have gi~n them time to discuss 
the matter. 

Mr. Speaker: That, he would see, 
already I have put down here. It is 
not that I have given them time. It 
would not haVe been fair on my part. 
because they had obstructed, to take 
it out of there. 

Sbrl Sureadranath Dwivedy: He 
hUd been representing only his diffi-
culty. He will obey your l"Uling. 
When Ihe said, "1 still protest". he 
has not defied you. The onlY thing 
he has done is that sitti·ng in' his seat. 
he was making noist' in the sense that 
he was shouting, "I protest; _ 1 pro-
test". That is generally done here in 
this House. I think, ~is punishment 
Is very harsh and you s'oould re-
consider it. 

Shrl Nath Pal (Rajapur): We should 
appreciate Shri Priya Gupta's point 
of view. When you called upon the' 
hon. Member in charge ot the floor, 
Shri KachhavaiYlIl, who was trying 
and of course doing !his ~ry best to 
read it out loudly-alld he did read it 
out loudly-there were other voices 
mixed because all had not obeyed 
your ruling.... (Interruption) . Let 
Us kindly bear. I would appeal to 
the House that we would not condone 
indiscipline in this House.' We do 
not believe that it is a part of heroism 
to go on defying the Chair. It is fal!1c 
heroilfm. But what I want to empha-
size is this. We did ask Shri PriYil 
Gupta and, of course, in th(! lomr 
run he did 'Obey your ruling, may-
be disagreeing with you. The point 
he was emphasizing was that bf!CallsC! 
ther'e wert> other voic(~~ rllil*'d in 
defiance of your ruling, he did nof 
hear dearly. r would like YOII to 
bear this in mind alb'O. We do not 
want reca1cih·ance. Our Party doc:; 
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not encourage defiance of your 
authority and make it symbolic with 
militancy. But we do think, I am 
afraid, that Slhri Priya Gupta ought 
not to have been asked to leave the 
House. 

WI- lT1f ~ ~ : ~ 
~~it~m~~~t)­
~ fiir;f ltir for; ~ ~ ~ ~ ~ 
·~t (~) 

~~:~to~1 

Wlo~~~: ~1fiTq: 
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WI 0 ~ ~ ,,)ftrIfT: q'~« 
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'R~~~~ 

.n~ (~) :qgm~, 

Shrl Surendraaath Dwlvedy: Sir, 
may I request you again to reconsi-
der this and allow Mr. Priya Gupta 
to come in the House? 

Mr. Speaker: Not at this stage. 

Shri Nath Pal: We plead with you. 

Shri SureDdranatb Dwlvedy: I think 
it is a ~ harsh punishment and, I 
think, it is not proper to ask the 

on Strike (CA) 
Member in .this manner to leave the 
House. We are always, the Party as 
a whole, anxious to cooperate with 
you in enforcing discipline and we 
always bow to your authority. But 
in this matter, we are sorry to say 
that the punishment that has been 
given is improper and wrong and we 
also walk out in protest. 

lU3 brs. 

(Shri Surendranath Dwivedy and some 
other hon. Members then left the 

HOtLSe). 

(ShTi MauTya then left the House) 

ShrlmaU Bena CbakravarUy: We' 
are having various difficulties in the 
conduct of the business of the HOWle. 
Every day, we are obstructed. I would' 
beg of you that in this case, in the 
case of Mr. Priya Gupta, you should 
be a little more lenient and in future, 
we hope, he will behave. I would' 
beg of you to withdraw your order. 

Mr. Speaker: That cannot be done 
immediately . 

,,) ~~ (~) : ~fi 
~,~~,~~,~ 
~~T, ~ifq:~;tt~~if 
~ 'I'It ~ ~ ~ 1firoIT ~ 1ft' ~ ~ 
¥~~I~lmmqir~ 
;p;f ~ ~ fir; mq w $~ q"{ 

ttfii,.,( '" I ~ ~ ~ it ~ miRf 
t, ~ lfi1 mq ~ alff~ ~ ~ ;r 
~, iftflr; ~ ~-4J.'f ~ fW ~, 
~~~1rl1 

~~:~~I 
Shri T. T. KrilbDamaoharl: The 

Life Insurance Corporation announced 
on the 22nd February, 1965, the revi-
sion of terms of Class I Officers, 
whereunder the pay scales for all 
Class I Officers, except the two top 
grades, were reviled upwards. The 
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Dearness Allowance for thl;! lower 
category of Class I Officers were also 
enhanced to bring the total Emolu-
ments on part with similar Central 
Government C1ass I Officers. In addi-
tion" House Rent Allowance at the 
:same rate as for Central GovernmEnt 
Officers, bas been sanctioned to t.hesE: 
officers. Furt.her in the case of promo-
tions to the rank of Class I Officers the 
emoluments drawn before promotion 
to Class I, including Dearness Allow· 
ance, H()use Rent Allowance and the 
Bonus equivalent, have been pl"Otect-
ed. These benefits have been given rl!-
trospective effect from t.he 1st Apri!, 
1964. The Corporation is also Hnalis-
ing a sCheme Of medical beneHts to its 

·officers and is also considering the 
question of .giving them other faCili-
ties admissible to Government officers. 

2. It seems that without waiting for 
the announcement of the revised terms 
fOr Class I Officers, the President of 
the Lite Insurance Corporation of 
India Class I Officers' Association and 
the President of the National Fede-
ration of Insurance Field Workers of 
India issued, a j'oint statement to the 
Press on the 19th February 1965, an-
nouncing their decision to Ilaunch 
countrywide ·agitation on snd lfrom 
lst March, 1965, including protets ral-
lies, hunger strikes and other stronger 
forms of agitation 

3. After the announcement ot the 
revised pay scales by the Corporation 
'on the 22nd February, 1965, the two 
Presidents again issued a PresR Slate-
ment stating inter alia that both Class 
I and Class II Officers will launch a 
joint line of agitation on an all-India 
basis, demanding revision of salary 
scales. annual cash bonuses, better in-
centive, linking ot Dearness Allow-
ance to Consumers' Price Index, 
House Rent and medical benefits tor 
·officers and their families, etc. 

4. The President of the Life Insur-
ance Corporation Class I Officers' As-
sociation addressed a letter t.o the 
Chairman of the COrp'oration on the 

25th February, 1965, intimating that 
the Federation will launch struggle fOr 
securing thdr demands Iby what is 
termed as 'Down with Tools' taking 
effect from 9th March, 1965. The 
Federation's decision to call uplOn its 
members to observe 24 hours' mass 
fastin~ from 2 P.M. on 6th March to 
2 P.M. on the 7th March, 191J5, was 
also communicated. Furthermore, 
the President of the Association stated 
that he was satisfied that· the demands 
of Class II Officers were very fair 
and reasonable. 

5. I would now give the House a 
briet account ot the Lite Insurance 
Corporation's efforts in regard to 
meeting the demands of the Class U 
Officers, that is, Development omcers. 
It was only less than one year ago, 
00 the 10th Ma.rch, 1964, to be pre-
else, that the Corporation concluded 
an agreement with the Federati'on 
revising the pay scales, 48amess al-
lowance and conveyance allowance 
to Development Officers. The ques-
tion of procedure for granting incre-
ments was left over for further dis-
cussions. In this connectiOill I should 
like to mention that the Development 
omeers are engaged 'on. out-door work. 
By. the very nature of their work, 
they have no office or any regular 
office hours aUd the only way to judge 
their work is by results In the light 
of certain standards or norms. The 
Corp'oration feels that it would not 
,be possible or proper to .grant them 
automatic increments regardless of 
their performance. While discussions 
were going 00 between the Corpora-
tion and the representatives of the 
Federation it was agreed that a Deve-
lopment Officers would be given a 
chance to elq)lain his position before 
his increment is withheld and would 
also be given the right of appeal to 
the Zonal Manager. The question 
about norms of work was left to be 
taken up atter the Federal Council 
meeting on the 6th and 7th February 
1965 at the instance of the Federa-
tion's representatives to enable them 
to consult their e'OllealUes. Notwith-
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standing this, the Federal CouneJl 
decided on automatic increments witn 
effcct from 1st January, 1965 and also 
on unconditional relcase of increments 
for the year 1964 to all Development 
Officers. After the Council meeting, 
the Federation issued a circular stat-
tog that in case these demands were 
not accepted by the Corporation the 
Federation would start an agitation 
in March, which would int'!T aULl 
include 'no new business programme 
The Corporation discussed the matter 
with the Federation President on the 
18th February, 1965 and impressed on 
him the unreasonableness of the Fede-
tion's demand for une'Onditional gran~ 
of increments. It was also impressed 
by the Corporation that the contem-
plated agitation to· be launched in 
March 1965, particularly the 'no new 
business' programme was obviously 
meant to coerce the Corporati'On into 
aC'Cepting their dem8lllds. The Cor-
poration urged tht> President to con-
sider dispassionately the suggestions 
mad(' to him. 

6. The Corporation regrets til at tl e 
F(!derntion has decided to go On 'no 
new business' programme which is 
not only against the interest of the 
institution which they are serving but 
also against the interest uf the 
agents and the .seneral public who 
wish to go in lor insurance protec-
tion. The decision of the Life Insur-
ance Corp'oration Class I Officers' At,,-
sociation and the National Federation 
of Insurance Field Workers to launch 
agitation for redress of their grIev-
ances, especially so when the Corpo· 
ration has done alf that it could to 
meet the legitimate demands 'Of the 
Class I Officers and the Development 
Oftlcers is unfortunate. The remu-
n('ration of the Life Insurance Cor-
poration Class I Officers is as ! stated 
already on par with Class I Officer 
of Government. and the question of 
giving them other facifities like medi-
cal benefits, is engaging the Corpora-
tion's attention. About Development 
Ofticers. the utility of a Development 
Offi.cers depends entirely on the 
volume of bUsiness he is able to bring 
to the Corpgrration. The acceptance 

of the demand for automatic iDcre-
ments without relating it to the per-
formance would not be in the inter-
est of the Corporation and its policy-
holders. 

7. In this context I would l~ke to 
mention that the COl"poration's r~ne­
wal expense ratio has to be within 
the statutory limit 'of 15 per cent. 
prescribed under the Insurance Act. 
Already on account of the agreement 
between the Corporation and the Class 
III and Class IV employees' Associa-
tion and the consequent additional 
cost involved in implementing the 
agreement, the renewal expense ratio 
dur.ing the year 1964-65 would go uPto 
13'64 per cent and to 14'27 per cenl 
in 1965-66. With the revision of pay 
scales and the grant of House Rent 
Allowance to Class I Officers, the re-
newal expenses ratio will be pusbed 
up fu~ther. 

8. The House will appreciate '-hat 
as envisaged under the Statute, Llle 
Corporation has to functiOn on busi-
ness .principles and has, therefore, 10 
kcep a continual check on the rene-
wal expense ratio so that the statu-
tory limit is not exceeded. Whil. I 
am S)'Illpathetic towards the legitimate 
demands of officers, I cannot but de-
precate the agitation, which is not 
only a.gainst the interest of the insti-
tution to which they are attached but 
is against the policyh'olders as well. 
I hope that the Federation would ;still 
see its way to resume discusaiollS and 
give up this agitation. I can assure 
the House that the Corporation wanta 
to be fair to ita officers and will do 
all that is possible to safeguard their 
legitimate interests and aspirations 
su'bject only to the paramount inter-
est of the Corporation and its policy-
holders. I do hope the Class I oHl-
cers and the Development Officers 
will reconsider their attitude and caU 
off the programme which they have 
annol1nced. On their 'Part, GQvem-
ment while maintaining an attitude 
of sympathy towards the genUine 
difficulties and grievances of the CDl-
p!oyees, will in the event of the Class 
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I officers and the Development offi· 
cers implementing their programme of 
"Down with Tools" Or "No New Busi-
ness" rend~r all assistance to the 
management to ensure that the normal 
'Work of the Corporation and the in-
terests of the policy>holders do not 
sufl'er. I would like to add that re-
cently an officer of the Central Gov-
ernment who has considerable expe-
rience in administration and the poli-
cies of the Central Government has 
taken over as Chairman. I would 
like to tel lthe representatives of these 
two associations to discuss these mat-
ters with him, and I have every confi-
denCe that they will find in him a sym-
pathetic listener who would appreciate 
the point of view of the employees as 
well as the interest of the Corpora-
tion and the well-being of the con-
cern as a whole. 

Sbri S. M. Banerjee (Kanpur): Who 
is that officer? 

eft P" ~ ~ : FAim mu-
IfiIfuif ~ ~ W4fi ~ ~ ~ ~ 
~~tf~"'+i"'lf(A11R~ 
~ ~ m m if1n ifiT{UI' t fir; ~ ~ 
IA f.,l01 ffl6 ",Ii "Ii rOO ifiT m ~ fif;tn 
\1IT6T t, ~ ~ fir>lIT amrr t ? 
~ ",ai"'lf(Al ltft ~ it; ~ 
"" ~~ ~ ~ fitilIT t !flIT 
~ ~ ~T !tiT Jff.rlr.r it; 

. " 
m1I' 1ft ~ ~ ~ rn ~ ~tm: 
t, ~ ~ m 'R 6'1fi ~ itm ~ wm ? 

Sbri T. T. Krishnpmachari: I have 
stated all that I know about it. I 
have ealled for the information and I 
have given the fullest information to 
the House. I have suggested that 
representatives of these two groups of 
officers should discuss these matters 
with the new Chairman and fl,nd out 
if they cannot amicably settle the 
outstanding problems, and I have al-
ready conveyed the feeling that Gov-
ernment has that they will get fair 
treatment. 

~~~:~~ 

.n~~~Jf:~~ 
'IT fir; \ill ~ 1fiIf'il"lit f ~ it; 3;1R 
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ifiTt ~ ~ t q ~ t, if1n 
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~m~~t~t~it; 
cftit~~ ~~~ 1IiT~ 
11m ~ ~ ~ ~ itir ~ 
~ m fiAr{ fiI;1n ~~ ~ tor ifiT ,flo 
~~'1T,mq~t? 

Shri T. T. Kdslmamacbarl: I am not 
jn a position to answer the eecoIld 
quetttion because I have not got the 
jnfonnation. 

In regard to the first question, I 
bave dealt with it in my statement. 
certain agreements were entered into 
ilj March, 11M and the question of 
i:neretnentB is left over. The poeition 
ill that all the eaferuardl'J wh1eh are 
necessary for sort of judging whether 
tht'y are entitled to· increments or 
not have been ~ided, and if mcre-
tmmb have been stopped merely be-
e_ of the lack of business, there is 
a right of appeal to the Zonal Mana-
ger, which mean'! he will discu.'IS this 
problem. 

Broadly, the two factors are these. 
Ont' is that, in the case of these 
Development Offlcers, they want an 
automatic increment whether they 
produce business or not. In the cue 
of Class I offteers, they want certain 
l~els of salary whieh are in exeeII 
of What is granted to Government 
servants themselves. But within these 
two tactorS, if it i8 any question of 
j'iJdginl the nonn of work and their 
entitlement to increment, and alto the 
question whether the officers do get 
salaries approximate to Government 
tervants' salaries, or if any laeuna " 
there, or any difterenC!e, these mat· 
teTl'l Abould be discu1t8ed. 

~ ~ fWIPl : ~' ~ .. . . . 

11ft ~ f'Iri : ift ~ ifiT ~ . om fiI<:rr ~ I q: ~ ~ ~ i&. nor 
<till 
2329(ai)LSD-5. 
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~ (i"~"'" 1n": ~ \tfti:t 
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Sbri S. M. Banerjee: In the reply 
given to the second question, the hon. 
Minister stated that a new Chairman 
had been appointed who is quite 
sympathetic to the demands of the 
employees. I would like to know 
whether, after this 8tatement, the hon. 
Minister will issue the necessary ilUl-
tructions to the Chairman of LIC to 
have another negotiation with both 
the organisations, and in the event of 
failure of the negotiatiolUl, he pre-
pared to refer certain questiona of 
non-agreement or disagreement to 
arbitration? 

Sbri T. T. KriabDamachari: The 
Cbainnan of LlC is the Chainnan of 
LIC and also Ohairman of the Board. 
Whatever be doe. will have to be 
done In conaultatlon with the Board. 

There is no question of the Govem-
ment interfering at this stage and 
issuing any instructions. I have 
merely suggested that this officer hal 
taken charge, and there will be an 
opportunity for them to discuss this 
matter with him. 

Shri S. M. Banerjee: In case of non-
agreement, is he prepared to refer 
certain issues to arbitration? 

Sbri T. T. KriBbDlmac.barl: As I 
said, this is a matter which has to be 
decided by the Board and the Chair-
man. When the matter comes to Gov-
ernment, it will be time for Govem-
ment to consider it. 

Sbri DineD Bbattacharya (Seram-
pore): May I know if in the agree-
ment that was arrived at between 
LIC and two organisations con-
cerned, It is clearly written: 

"LIC, therefore, agrees with the 
Federation that the introduction 
of a regular annual increment in 
the time scale of ,pay would be 
feasible as it gives a sense of 
security to Development Offi-
cers."? 

What is the reply of the hon. Minis-
ter to this line in the agreement that 
was reached between the two parties? 

Sbrl T. T. KrlsbDamacbarl: All the 
information that I have, I have plac-
ed before the House. 

.sbrl Dlnen Bhattacharya: This is 
the draft agreement. 

Sbrl T. T. Kl'l8bnama cbari: I can 
only give the information that I have 
got. I am not actually adminiaterlDC 
this particular organisation. I have 
called for information and I have 
given completely all the information 
that I have. 

~ "'! ftfri: mcf ~ ~ ~~ 

ipff~' I 

~~: ~~,iru 
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PAPERS LAID ON THJD TABLE 

NOnt"ICATIONS UNDER MINES AND KrNI:-
RALS (Rl:GULATION AND DEVELOP-
MENT) ACT. 1957 

'!'be Deput,. MlDi8ter In tile Mba .... 
try of Steel aDd MID.. (Shri P. C. 
Setbi): Sir, I lay on the Table a copy 
each of the following Noti1Iocations 
under sub-section (1) of 8eCtion 28 at 
the Mines and Minerals (Regulation 
and Development) Act, 1957:-

(i) The Mineral Concession (First 
Amendment) Rules 1965, pub-
lished in Notification No. 
G.S.R. 140 dated the 23rd 
January, 1185. 


